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thereto, be increased by 3 members, 2
from this House, namely :—

(1) Shri Y. B. Chavan,
{2) Shri Vidya Charan Shukla

and 1 from Rajya Sabha; and

that this House do recommendto Rajya
Sabha that Rajya Sabha do agree to
appoint 1 more member from Rajya
Sabha to the said Joint Committee and
communicate to this House the name of
the member so appointed to the Joint
Committee.”

MR. SPEAKER : The question is :

“That this House do resolve that the
membership of the Joint Committee of
the Houses on the Bill to determine the
conditions of service of the Comptroller
and Auditor-General of India and to
prescribe his duties and powers and for
matters connected therewith or inci-
dental thereto, be increased by 3 mem-
bers, 2 from this House, namely :—

(1) Shri Y. B. Chavan,

(2) Shri Vidya Charan Shukla
and 1 from Rajya Sabha; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do agree to
appoint | more member from Rajya
Sabha to the said Joint Committce and
communicate to this House the mame of

the member so appointed to the Joint
Committee.”

The motion was adopted.

12.20 hrs,

DEMANDS* FOR SUPPLEMNTARY
GRANTS (GENERAL), 1970-71

MR. SPEAKER : Th® House will now

take up discussion and voting on the Supp-

*Moved with the recommendation of the

President.
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lementary Demands for Grants in respect of
the Budget (General) fer 197071, for which
two hours have been allotted. This is just
formal business. [ hope it will be finished
even a little earlier and we can make up
time.

DEMAND No, 30—AGRICULTURE

MR. SPEAKER : Motion moved *

““That a Supplementary sum not exceed-
ing Rs. 1,000 be granted to the President
to defray the charges which will come in
course of payme=nt during the year
ending the 31st day of March, 1971, in

v

respect of ‘Agriculture’.

Demawp No, 33— OruEr REVENUE EXPEN-
prrure oF THE MiNisTrRY oF Foop,
AorICuLTURE, CoMmuNITY DEVE-
LOPMENT AND CO-OPERATION.

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed=
ing Rs. 9,20 00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst dav of March,
1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Food,
Agriculture, Community Development
and Co-operation’.”

Demarp No, 35—ForzieN TrRADE
MR. SPEAKER : Motion moved.

““That a Supplementary sum not exceed-
ing Rs. 4,01,000 be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,

CRL

in respect of ‘Foreign Trade’.

Demanp No, 60—OTeER REVENUE EXPEN-
DITURE OF THE MixIsTRY oF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIBS

MR. SPEAKER : Metion moved :

“That a Supplemecntary Sum not exceed-
ing Rs. 1,00,000 be granted to the Presis



177 D. & G. (Ganeral)

dent to defray the charges which will
come jn course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Industrial Deve-
lopment, Internal Trade and Company
Affairs’.”

Desmawp No, 69—LaBoUR AND ENPLOYMENT,

MR. SPEAKER : Motion moved :

““That a Supplementary sum {not exceed-
ing Rs. 1,000 be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Labour and Employ-

L]

ment .

DemaxNp No, 70—EXPENDITURE ON
DisPLACED PERsONS

MR. SPEAKER : Motion moved:

““That a Supp lementary sum not exceed-
ing Rs. 3,00,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Expenditure on

LRL]

Displaced persons’,
Demanp No, 78—RoaAps
MR. SPEAKER : Motion moved :

*“That a Supplementary sum not exceed-
ing Rs. 93,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Roads".”

Demawp No, 100—Oraxs REvENTE EXPEN-
DITURE OF THE DEFARTMENT OF SOCIAL
WELFARE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1500000 be grared to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
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1971, in respect of ‘Other Revenue
Expeaditure of the Departmeat of
Social Welfare'.”

Demanp No. 108—CAPITAL QUTLAY ON
CURRENCY AND COINAGE

MR. SPEAKER : Motion moved :

““That a Supplementary sum pot exceed-
ing Rs, 1,50,00,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay on

LR

Currency and Coinage’.

Demanp No, 111—CoMmMuTED VALUE OF
Pemsioxs

MR. SPEAKER : Motion moved :

“ “Thal a Supplementary sum not eXceed-
ing Rs. 1,15000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending 31st day of March, 1971,
in respect of ‘Commuted Value of
Pensions’."”

DeMarD No. 112—0OTHER CAPITAL OUTLAY

OF THE MivisTeY 0F FINANCE
MR. SPEAKER : Motion moved :

“That a Supplementary sum not eXceed-
ing Rs. 43,66,67,000 be granted to the
President to defray the charges which
will come in course of payment during
the year 3lst day of March, 1971, in
respect of ‘Other Capital Outlay of the

»

Ministry of Finance’.

DEMaxDp No, 114—LoaNSs AND ADVANCES BY

THE CENTEBAL GOVERNMENT
MR. SPEAKER : Motion moved :

*“That a Supplementary sum not exceed-
ing Rs. 7,32,44,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
1971, in respect of ‘Loans and Advances
by the Central Government'.”
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DeManp No, 117—CariTal QUTLAY OF THE
MixisTeRY oF FOREIGN TRADE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 50,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay of

the Ministry of Foreign Trade".”
DEmMaxp No, 127—CaPITAL OUTLAY OF THE
MINISTRY OF LABOUR, EMPLOYMENT AND

REHABILITATION

MR. SPEARER : Motion moved.

““That a Supplementary sum not exceed-
ing Rs. 32,85000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
1971, in respect of ‘Capital Qutlay of
the Ministry of Labour, Employment
and Rehabilitation”.”

MR. SPEAKER : The Demands are before
the House.

Hon. Members present in the House who
are desirous of moving their cut motions may
please move them.

SHRI B. P. MANDAL :
1 beg to move :

(Madihpura)

That the Demand for a Surpplementary
Grant of a sum not exceeding Rs. 1,000 in
respect of Agriculture be reduced to Re. 1.

[Policy regarding sea fishing (1)]

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect oi othere Revenne Expenditure of
the Ministrs of Food. Agriculture, Community
Development and Co oper®tion be reduced by
Rs, 100,

[Supply of milk from Government milk

schemes especially of Delhi (2) ]

SHRI SRADHAKAR SUPAKAR (Sambl-
pur): | beg to move :

That the Demand for a Supplementary

Grant of a sum not exceeding Rs. 9,20,00,000
in respect of other Revenue Expenditure of
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the Ministry of Food, Agriculture, Community
Development and Co-operation be reduced
by Rs. 100,

[Incidental expenditure on import of
Skimmed milk Powder and butter oil (3)]

That the demand for a supplementary grant
of a sum not exceeding Rs. 9,20,00,000 in
respect of other Revenue Expenditure of the
Ministry of Food, Agriculture, Community
Development and Co-operation be reduced by
Rs. 100,

[Desirability of stopping export of sugar (4)].

SHRI B, P, MANDAL: I beg to move:

That the Demand fora Supplementrry
Grant of a sum not exceeding Rs. 4,01,000 in
respect of Foreign Trade be reduced to Re.l,

[Policy regarding foreign trade (5)]

SHRI SRADHAKAR SUPAKAR: I beg
to move:

That the Demand for a Supplementary
Grant of a sum not exceeding Rs.3,00,000 in
respect of Expenditure on Displaced Person
be reduced by Rs, 100,

[Relief measures for families migrated
from East Pakistan (6)].

That the Demand for a Supplementary
Grant of sum not exceeding RS. 50.00,00;,000
in respect of Capital outlay on currency and
Coinage be reduced by Rs. 100,

[Necessity of increasing the quota of cont-
ribution to the International Monetary
Fund (7)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 50,00,000 jn
respect of capital outlay of the Ministry of
Foreign Trade be reduced by Rs.100.

[Effect of the setting up of the Cotton
Corporation of India Ltd. on the producers
and traders (8)]

That the Demand for a Supplementary
Grant of a sum not exceeding Rs.32,85,000 in
respect of capital outlay of the Ministry of
Labour, Employment and Rehabilitation be
reduced by Rs. 100,
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[Mode of accounting the purchase and
supply of foodgrains to the inmates of
Central Relief Camp (9)].

SHR] B, P. MANDAL : I beg to move :

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1.00,000 in
respect of other Revenue expenditure of the
Ministry of Industrial Development, Internal
Trade and Company Affairs be ruduced by
Rs. 100,

[Exorbitant price rise of the country made
cars vis-a-vis deterioration in quality (10)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,000 in
respect of Labour and Employment be redu-
ced by Rs. 100.

[Justification of cess on coal and coks
despatched from collieries (11)].

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 3,00,00,000
in respect of Expenditure on Displaced
Persons be reduced by Rs. 100,

[Rehabilitation of refugees from East
Pakistan (12)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 93,00,000
in respect of Roads be reduced by Rs. 100,

[Conditions of National Highways in
the country (13)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 15,00,000
in respect of other Revenue Expenditure of
the Department of Social Welfare be reduced
by Rs. 100,

[Working of the Kasturba Gandhi
National Memorial Fund (14)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,15,000 in
respect of Commuted Value of Pensions be
reduced by Rs. 100,

[Justification of payments of commuted
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value of Central share of State pensions
(15)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 43,66,67.000
in respect Of other Capital Qutlay of the
Ministry of Finance be reduced by Rs. 100,

[Working of the WNationalised Banks
(16)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 7,32,44,000
in respect of Loans and Advances by the
Central Government be reducd by Rs. 100,

[Justification of loans to other parties
and loans to Government Companies
anl.

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 50,00,000
in respect of [Capital outlay of the Ministry
of Foreign Trade be reduecd by Rs. 100,

[Justification of setting up of Cotton
Corporation (18)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 32,85,000
in respect of Capital outlay of the Ministry
of Labour, Employment and Rehabilitation
be reduecd by Rs. 100.

[Supply of foodgrains to inmates of
Central Relief Camp (19)].

SHRI LOBO PRABHU (Udipi) : I beg to
move !

That the Demand for a Supplementary
Grant of asum not exceeding Rs. 1,000 in res-
pect of Agriculture be reduced to Re. 1.

[Implementation of plan for develop-
ment of fisheries particularly the
construction of the fishing harbour at
Malpe for which foreign assistance was
offered four years ago. (20)].

“That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of Other Revenue Expenditure of
the Ministry of Food, Agriculture, Comm-
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[Shri Lobo Prabbu]

unity Development and Cooperation be
reduced by Rs. 100,

[Limits of the Milk Project which do
not include other urban areas and
exclude the State of Mysore (21)).

That the Demand for Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of other revenue expenditure of
the Ministry of Food, Agriculture, Commu-~
nity Development and Cooperation be redu-
ced by Rs. 100,

[Export of sugar at a loss of Rs, 820
crores to ecarn foretign exchange of
Rs. 11 crores (22]).

That the Demand for a Supplementary
Grant of 2 sum not exceeding Rs.4,01,000
in respect of Foreign Trade be reduced by
Rs. 100.

[Creation of 2 redundant organisation,
the Trade Development Authority for
handing services, which should be in the
private sector (23)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 4,01,000 in
respect of Foreign Trade be reduced by Rs.
100.

[Necessity for holding of International
Trade Fair when the economy is facing
a crisis from inflation and scarcity (24)].

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 1,00,000
in respect of Other Revenue Expenditure of
the Ministry of Industrial Development,
Internal Trade and Company Affairs be redu-
ced by Rs. 100,

[Price control of cars without adeguate
information (25)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 7,32,44,000
in respect of Loans and Advances by the
Central Government be reduced by Rs, 100

[Mismanagement of Calcutta Port (26)].
That the Demand for a Supplementary
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Grant of a sum not exceeding Rs. 7,32,44,000
in respect of Loans and Advances by the
Central Government be reduced by Rs. 100.

[Loss to exchequer from taking over
private factories (27)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 50,00,000 in
respect of Capital Outlay of the Ministry of
Foreign Trade be reduced to Re. 1.

[Assumption of cotton trade of about
T00 crores to the displacemnt of private
Jabour and capital (28)].

That the Demand for a Supplementary
Grant of asum not exceeding Rs. 93,00,000
in respect of Roads be reduced by Rs. 100.

[Neglect of feeder roads to the National
Highways (29)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 15,00,000
in respect of Other Revenue Expenditure of
the Department of Social Welfare be reduced
to Re. 1.

[Duplication by the Kasturba Gandhi
National Memorial Trost of activities
of other departments without the same
chocks, making relief by Government
necessary(30)].

That the Demand for a Supplementary
Grant of 8 sum not exceeding Rs. 43,66.67,000
in respect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100.

[Nationalisation of banks with conse-
quent disorders in the economy (31)).

SHRT1 RAMAVATAR SHASTRI (Patna) :
1 beg to move :

That the Demand for a Supplementary
Grant ofa sum not exceeding Rs. 1,000 in
respect of Agriculture be reduced by Rs. 100,

[Need to make fisheries scheme a suc-
cess (34)].

That the Demand for a Supplementary
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Grant of 8 sum not exceeding Rs. 1,000 in
respect of Agriculture be reduced by Rs. 100.

[Failure to check the prices of fish (35)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of other Revenue Expenditure of
the Ministry of Food, Agriculture, Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Meed to introduce Milk Supply Scheme
in the cities of all the States (36)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of Other Revenue Expenditure of
the Ministry of Food, Agriculture, Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Need to further increase the production
of milk (37)).

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20:00,000
in Tespect of Other Revenue Expenditure of
the Ministry of Food, Agriculture Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Failure to check corruption prevalent
regarding the supply of milk (38)).

That the Demand for a Supplementary
Grant of @ sum not exceeding Rs. 9,20,00,000
in respect of Other Revenue Expenditure of
the Ministry of Food, Agriculture, Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Need to give special assistanceto the
(S:;l’u to develop Milk Supply Seheme
)%

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 43,66,67.000
in 'respect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100.

[Corruption and irregularities in the
grant of lo&ns to farmers and small
industrialists from baoks (40)].
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That the Demand for a Supplementary
Grant of 8 sum Dot exceeding Rs. 43,66,67,000
in respect of Other Capital Qutlay of the
Ministry of Finance be reduced by Rs. 100.

[Need for mot paying compensation to
bank owners(41)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs, 43,66.67,000
in respect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100,

[Need to check officialdom in nationali-
sed banks (42)].

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 43,66,67,000
in repect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100.

[Failure to include ths representatives
of bank employees in the Board of
Directors of nationalised banks (43)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 50,00,020
in respect of Capital Outlay of the Ministry
of Foreign Trade be reduced by Rs. 100.

[Need to increase the production of
cotton (44)).

That the Demand for & Supplementary
Grant of a sum not exceeding Rs. 50,00,000
in respect of Capital Outlay of the Ministry
of Foreign Trade be reduced by Rs. 100.

[Failure to make the country self-depen-
dent in the matter of cotton (45)).

That the Demand for a Supplementary
Grant of 8 sum not exceeding Rs. 50,00,000
in respect of Capital Outlay of the Ministry
of Foreign Trade bs reduced Rs. 100.

Need to pay rcasonable price to the
cotton growers (46) ].

MR. SPEAKER : The cut Motions are
also before the House. Six hours r:main for
the discussion on Scheduled Castes and
Schduled Tribes, Would you like to give some



187 D, §. G. (General)

_ [Mr. Speaker]

time out of it for other discussion has already
taken place on this subject.

st Aegsarg: A fRma g 5
TG F9 & 9T gH Al a@) & Afwa
oy Hell wgEg 1 swe A faw €

MR. SPEAKER: & Ja@eat ag 31
Because of this so many other motions were
thrown out. I do not think that we shall have
enough time for all our business in spite of
extending the session by one day. So. with
your permission—it is my humble request—if
you like we can reduce the time and we shall
ask the Minister 1o reply and avail of that
time for various other miscellaneous motions.

st TR weR e wRiEa,
4 g9 Je thaw |

T REAY : TCAA H AT 7
AT E 3 g aT

SHRI SRADHAKAR SUPAKAR : We
should have 4 hours.

MR. SPEAKER : You will see if you
come to my Chamber and I shall show you
how many motions are awaiting discussion.
They cannot be discussed during the last
session and were to be taken up during this
session. If we proceed like this, I do not
think they will be taken up during this session.
Only therefore, have I accepted this course
with your consent.

SHRI R. D. BHANDARE (Bombay
Central) : Two hours should be given to it. It
is losing its impact. The subject was taken
up some ten days ago.

MR. SPEAKER : We have already agreed
on having three hours for that discussion.

SHRI SRADHAKAR SUPAKAR : Mr.
Speaker, | have moved six cut motions which
are in my name andI shall refer to some
points which are of great importance  to our
economy. The first point that [ wish to empha=-
sise is the problem of export of sugar. We
know that for several years,we have been
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eXxporting sugar at great cost to the people of
our country, For each kg. of sugar exported
the exchequer hasto pay 53 paise, which
comes out of the pocket of the poor
people of India in order to supply sugar at
the international market to people who are
several times richer than our country. This
should be stopped at the earliest opportunity.
I plead with the hon. Minister to put a stop
this business altogether. In the past also we
have commented on this but we are always
told that we earn valuable foreign exchange-
But at what cost ? That is the question. What
foreign exchange that we earn on account of
the export of sugar is very small indeed.

The pext point I would like to discuss is
the effect of the setting up of the Cotton
Corporation of India on buyers and producers.
Government have come with a supplementary
demand for setting up this Corporation only
now. In 1968 the Agricultural Prices Commis-
sion recommended the setting up of the Cotton
Corporation. I do not know why the Govern-
ment spent more than two years in coming
to a conclusion about the setting up of this
Corporatjon.

Tn this connection, we are rather dismayed
by the fact that the government have to
import about 4'9 lakh bales of cotton almost
every year and that our internal production of
cotton is of the order of about 60 lakh bales.
We know that the production per acre of
cotton in India is one of the lowest in the
world, Whereas our production is of the or-
der of 117. Ib per acre, it is nearly four to five
times in countries like the USA and the
USSR, and it is about 1,000 1b. per acrein
Israel. So, if we are at present producing
about 60 lakh bales, and if the Government
gives sufficient incentives and provides the
cultivators with improved seeds and also
seeds for the long staple cotton, thereis no
reason why we should not be able to meet
this shortage of only about less than 10 per
cent, and we can also easily double the pro-
duction of cotton. Therefore; I would request
the Government to see that import is stopped
altogether, because we not merely import
about 4'9 lakh bales but we also export some
quantities of cotton; and this import should
be altogether stopped and we should tryto
be self-sufficient in cottom. My fear is that
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only because we are getting cotton under the
PL 480 programme, we are getting about
Rs. 70 crores to Rs. 90 crores from PL 480
funds, the temptation of counterpart fund is
there—

MR. SPEAKER : Please be brief. These
are only supplementary grants.

SHRI SRADHAKAR SUPAKAR : Cotton
Corporation forms part ¢f the Demand for
Supplementary Grants. Of course we are
also discussing the Cotton Corporation to-
MOrrow.

MR. SPEAKER : The time is limited.
You can mention the points briefly.

SHRI SRADHAKAR SUPAKAR: Yes,
Sir. Inthe past, so far as the agricultural
production, namely, cereals and foodgrains
are concerned, we have been talking abeut the
green revolution. This revolution should
also be made in respect of cotton production
and we should become self-sufficient in cotton;
we will be self-sufficient if we produce only
10 per cent more.

Regarding the increase in expenditure so
far as the purchase and supply of foodgrains
to the inmates of the central relief camps are
concerned, and relief measures for the
families migrated from East Pakistan arc
concerned, [ have given cut motions. 1 would
submit that this has been a serious problem,
and as has been submitted by other members
in the past, we must try to solve this problem
finally and satisfactorily. not merely to the
satisfaction of the people who are coming in
large numbers from East Pakistan but also
for the sake of the inteinal economy of our
country,

There is a lot of misery when these people
from East Pakistan are not shifted from their
temporar¥ camps in West Bengal to the
camps at Dandakaranya and other places in
India. Therefore, we have to incur unne-
cessarjly heavy expenditure in these temporary
camps in West Bengal, and so,the Govern-
ment should see that no time is unnecessarily
wasted between the time when these people
come from East Pakistan to India and the
time when they arc shifted tothe permancnt
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camps in Dandakaranya and other places.
Regarding the milk schemes, it is said that
the Government is trying to improve the four
centres of milk supply in Delhi, Calcutta,
Bombay and Madras. There is much misman-
agement in these; especially in the Delhi
Milk Scheme and Government should take
steps to see that everything is put in proper
orcer ?

ot auda (faavdl) : opeam wgi,
& o agEEl § F AT FARGA FQ@T
§ aar iw dea1 30 ¥ @rrd A A9 5B
fart aza & g @Ay Fvgar § o win
dsar 31 ¥ St ayqAr # aferfea
fada famasvsr & 49 gor Siw
& NAT A AT F U FHF
fort w@eil FT ITEA  q@ET,. AoAl &
frafe &t swar @@ A wgsl AN
afas feafa garar

w5 ¥ 38 38 W AR Mg g
¥ gedl qeex ¥ fag g=-afsqa aval &
T ®4F 9T Afgwrias e fod ey
F ST ABr qFeA & IAT A aal &7
Tarr fFr o & 7@ 9gv 7wy e
g1 zafag gal gRr o gFEd F
Fra F1 anfas gfee & aradz T & fad
Tg 99 § ST 9w ¢ fF gua atew #§
da-ufesa aral &1 geaw &1 Sfaq
aiez vy fivar o o Wl oFeT A
q1at # qoAl ar WOl 9FE F TRCTR]
¥ @z 9T WeW! IATT @ 5ET #
gfrard & ot | W@ FER Y fed
22 gral ¥ wesl-gElT &1 OF A9 AT
faar § aifc 5@ gt &1 e ao gf
g '

wodl sam § figd g mw @
I FIH F@ § AT T qg I

I9% IR AT SOy AT § ) 5w I &
R I F gEE qiaicd AT g
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[t wEa=a)
WMETH AN L 1WA FF 3w ¥ @
SO # w1 a9 & wwfa & &0 g
AT TR WYE ¥ WA qwew H oW
qaaes §

gTa ftaw § 4@ giewa AEl W
gear ¥ Fwen woe o & fay agw
Trew Tt 1 wiwg g awl & fag
mER (S9E) &R g (See) &
gfam gdSs A AW 1 wgroe A
18-20 &7 Ty ang g¢ 4 Shaw st W
BT HTH WgHl & 2 W & 2w
gfomi & feems 4l §, 7oy o a% 2
¥ a9 ifa Al a7, aw A% wgA W
I 9T 9y A ST Afgw 1 W@ S
e g A3 & fe fadeit Sfm fas
g, afeT 3 A a9 A & aER W
ey #gd &1 oo sfom ot fadwi &
g e ¥, Afew 3 =8 Frer 2w
rwaage Fax@dod §ar o=
AT AR AT TEAT &1 T ® emaEr
it oAl & wreamr-ar sfort F A
FAZ IR WM F A A AW
1 Fawvadi o¢ £§ v w@ 2 |

siRamsm A gfc d2F @1 fm
grd qraT &1 2t gfem 50 g wmw #
Fvar ¢, I graqrag & fade S —
AEAT A1 AT Efom wAw 18 gEX
wQ H amar g1 X s H samr amw
W g W A g wefag § s
wem 5 97 W €T & SRR an
il % gure A F@, aw Aged &
fag aige & o=3 faw wost Igw &
fawrq & forg dwarmr Sfeg g afk
grwg g at grAwre a1 mEAT gfew 9w
Tofaal & ggatr § agt 9T T W
sae fFa st =g

gt a5 weet IO w1 T 3—eW
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o o 0 ¥ frwm @ o 3
TR WgE A FO 9 a9T g A A
Wt TESAT THEA F sqEreqy &1 a1 TR |
AT FET I W I H I gq gAN
HT 1 wgroner Tow AT 700 A W
Tz FZ | I@ oA § o favm
# Well AregaT 33F gET A oF 22 fEw-
A Wawiz FREREA N WO §
2 o gmg ¥ oo A Fafad wegar
Farg W At Fr 4 1 W qER
% §fg o sl AT Al SreTETEd
for2 faer aon v davag & afeei & |
W g # 5 a waf g aov =
HEANT & AAMT TEL WYR A WSH 96
1 & fAg smavtr e farer svea it
< g9 8000 z woe qFer avgar, fow
7yt fgmm @ F QT Tw A
sy fgean witewer & g fadw Wem
aram, faad g4 o Fifz wq F1 FriA-
T 9T @ | gEfe g dteEr
Fava A F 3 ¥ F ar ¥ @3-
g v § e ffed s=ft & agam
¥ Tgrrez & wedl! IUIT F wwfa & fag
TATHA AT &L ZAIT

g ¥, & fox w30w s f fw
EAT A1 AR 31 /Y F9r @) e
SqEeqT &7 AW AT I B GEAIT ¥
gfwat £ arf g a9 &1 gEw femy
M |

SHR1 S. M. BANERJEE (Kanpur) : Sir,
these Supplementary Grants we find that no
provision has been made for the payment
of interim relief which the Government has
promised to give. I would like te know from
the hon. Minister whether this provision will
be made.

MR. SPEAKER : Please do not raise any-
thing at any time.

SHRI'S, M. BANERJEE : Itis concering
this.
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SHRI R. K. AMIN (Dhandhuka) : Mr.
Speaker, Sir, it is rather surprising that within
three to four months time the Government
has come with such a big demand of Rs. 215
crores. If we scrutinise the total demand we
find that out of Rs. 215 crores, Rs. 150 crores
are meant for subscription to the International
Monetary Fund. Iam surprised to find this
demand here. When the decision regarding
the subscription was already taken in the
month of February by . M. F. and I. B. R. D
the Government could have provided such a
big sum, say about Rs. 140 crores or Rs, 150
crores, in the Budget proposals of March 1970.
But Government has come later on witha
demand so that the earlier proposals of March
1970 may not look very big.

I would liketo concentrate my criticism
on four important aspects. They are : Rs. 43
crores as compensation to commercial banks,
Rs. 8 crores as export subsidy to sugar, Rs. 3
crores for refugees from East Pakistan and
Rs. 50 lakhs for the Cotton Corporation.

Take the problem of refugees from East
Pakistan. 1 think, the Government has not
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Then, at present our country is facing a
critical situation. Our own people are land
hungry, How areyou going to provide land
to these people who are coming from East
Pakistan ? Our own peoplc are suffering
from poverty. Qur Per Capita jincome
has remained stagnant for the last several
years. How on earth are you going to beat
the additional financial burden when your
economy cannot even bear anything like a
single rupec at all ?

Even if youtake the States which can
absorb them—West Bengal, Bihar and U.P.—
they are throbbing with the Naxalite problem,
There js already a violent agitation going on
in those parts of the country where you would
like to absorb these East Pakistan refugees.
So, we are already facing a grave problem
and it istime that some other approach for
the solution of the refugee problem is being
thought out by the Government. But it seems
that the Government does not want to come
out from the old rut like way of dealing with
this problem. Hawve they told Pakistan, *‘Don't
send these refugees™ ? Have they asked other
Muslim countries whom they wanted to

realised the gravity and the seri of the
problem. If you look back, probably last
year Government could have wound up the
entire department of rehabilitation. That
was the situation last year but all of a sudden,
from January onwards, the influx of refugees
took place and by now it must be 1,75,000 or
more. By the time we end this session; it
will be 2 lakhs of people who would have
come from East Pakistan. Now that the
clections have been shifted by three months,
it seems that before the elections are over
it may be that the total number of refugees
from East Pakistan would be up to 5 lakhs
of people.

The provision of Rs. 3 crores additional and
Rs. 7 crores earlier seems to be very inad-
€quate, if you take into account the diffe-
rences in the refugee problem which we face
now and the refugee problem which we faced
Soon after the partition. The people who are
coming now are people who come from the
lower stratum of society in East Pakistan: They
are without any resources whalsoever. About
refugees from West and East Pakistan our
experience of giving help to them bas been
also quite different.

pport at Rabat to tell Pakistan that this is
wrong and this is not the way of dealing with
India ? Have they told people in this country
who are looking at the problem from religious
point of view that they should tell Pakistan
that this will create a very critical situation
not only in our economy but in our society
and that it will be impossible to deal with
the situation 7 But it seems that there is no
desire on the part of the Government to have
a new approach. They could even approach
the United Nations for some kind of grant
from foreign countries in order to Solve the
refugee problem just as it is being donein
other European countries.

Our foreign aid is also falling. There is
no Sope now (o meet the extra expenditure
on refugees by diverting some portion
of foreign aid. That js whya good deal of
attention must be given by the Government
for the solution of this problem.

Another important aspect which I would
like to take up is about the compensation to
be paid to the nationalised commercial bapks.
Mow, the additional amount is Rs. 43 crores.
The total amouat of compensation is to the
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tune of Rs.87 crores. Now, let me ask the
Government ; what have they achieved bet-
ween the two situations, the situation of the
commercial banks when there was social
control andthe situation of the commercial
banks when they have been nationalised 7 It
has made a difference in respect of two impor-
tant aspects, in respect of ownership and in
respect of managment. You take first the
ownership aspect for which you pay Rs. 87
crores. What are you going toget in return ?
About Rs. 3 to 4 crores by way of profit which
the commercial banks were earning before
they werfe nationalised. In order te earn
Rs. 3 to 4 crores, have you done all this fuss?
Supposing you maintain the same amount of
profit which you were earning before banks
were nationalised, for Rs. 87 crores, you get
only Rs. 3 to 4 crores by way of profii at the
end of the year. Is thisthe game for which
you nationalised the commercial banks ?

The second aspect in which it will make
a difference is management. You can sce the
composition of the Board of Directors
you have now made. You see the Board of
Directors which was there before. Today, you
haveput onthe Board of Directors mostly
people either from the Finance Ministry or
from the State Bank of India or from the
Reserve Bank of Indja. Now, the Reserve
Bank of India and the State Bank of India
were charged with the responsibility of in-
creasing finance for agriculture and for small-
scale industries. Simply because those two
institutions failed and in order to achieve that
objective, you asked the commercial banoks to
enter into these new avenues for advances.
The institutions and the people who failed to
achieve the objective are the same one who
are now managing the entire banking system.

Looking at the Board of Directors, it
seems, it is worth while for the Finance
Minister to ask these 14 pationalised commer-
cial banks to keep the full record of what they
are discussing in the meetings of the Board
of Directors and, by the end of the year, if
be puts all this record on the Table of the
House, he will realise what contribution the
Board of Directors are making in the shaping
of the entire policy of the comm ercial banks,

In fact, it seems, it is only the Custodian
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who will rule and the Custodiag being the
stooge of the Government, it is the Govern-
ment or the ministerial interference or poli-
tical pressure which is likely to rule and
which will, ultimately, have the controi over
the credit and currency. The credit and
curfency are the same thing in so far as eco-
nomic effects are concerned. They could have
done the same thing by printing more notes
and putting them in the hand of an institution
which would bave lent moncy to agriculturists
and small-scale industry, They need not
have gone in for the nationalisation of these
commercial banks. But they have interfered
with & process which was already working
successfully and they did not evolve a new
process of giving aid to agriculturists and
small-scale industry for which a new institu-
tion could have been created and more
currency could have been given by the Go-
vernment if they wanted it. Here, a hotch-
potch or a khichdi has been created which is
not likely to work.

My third point is about the Cotton Corpo-
ration. Here, the only thing that I would like
to say is that it is an ubdemocratic decision.
Only two things have been mentioned in
support of that decision. The recommenda-
tion of the Agricultultural Prices Commission
and the Bombay Reselution of the Congress
(R). The Bombay Resolutions do not mention
categorically to take our cotton trade by
Cotton Corporation. There is a mention only
of taking over trade in all agricultural commo-
dities. The Agricultural Prices Commission
was meant for determining the prices of agri-
cultural commodities. It was not meant to
see whether nationalisation is good or not
or what sort of machinery should be evolved
in regard to distribution of cotton. purchase
of cotton from abroad and things like that.
It was meant only for price fixation of agri-
cultural commodities. The recommendations
of the three people onthe Agricultural Prices
Commission who are experts only on price
fixation should not have led the Government
to jump to such a8 big and Stupendous step
which has far-reaching implications on the
economy of the country.

Because this is the distributive trade, a
trade which jis highly competitive where by
introducing the system of regulated markets
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yOu are oIgAnizing it in such a way that the
agricultutisis get a fair and reasonable price.
There way be certain defects in the present
system. But these defects were not such that
within the present framework they could not
be corrected. Have the Government made
any attempts to see that whatever defects are
there, are being corrected in the present frame-
work ? No. All of & sudden, they propose to
change the entire framework. Even if they
make such a big change, looking to the con-
dition of the cotton trade, the Government
are not going to make a success of its Httempt.
Sir, from which country are we importing
cotton 7 It is only from three African coun-
tries and America. From America because
of PL 480 and from African countries by nego-
tialions. You are at present importing cotion
by giving consumers quotas and these consu-
mers import cotton directly through skilled
brokers, whatever type of cotton they wanted.

In so faras internal trade is concerned,
the area which is producing cotton is also
the area which is consuming cotton. Gujarat
and Maharashtra consume more and also
produce more. The only other areas where
such happy coincidence does not exist are
Punjab and Tamil Nadu. Tamil Nadu con-
sumes a lot of cotton but it does not produce
more cotton. Punjab produces a lot of cotton
but does not consume. It requires a good
deal of flexibility in decision taking due to
different types of mixing of cotton, which, I
am sure, the Government people or Govern-
ment appointed people are not going to do
it. This undemocratic step should not be
taken. Therefore, I suggest that Rs. 50 lakhs
should not be sanctioned.

Before I sit down, two things I would like
to mention. So much has been said about
poverty in this country, especially by the
Prime Minister. Everybody talks about poverty.
I would like to make one distinction about
poverty—poverty which is relative and poverty
which is absolute. In India it is not the rela-
tive poverty that is important. One can
continue to make a fuss about relative poverty
by talking of inequality of income. What
is important in India is the absolute poverty.
What does absolute poverty mean? Only
quite recently in the Reserve Bank of India
bulletin wo have got one study that indicated
that in terms of consumption of foodgrain
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and caloric value, in 1953-54, 52% of the
population inthe rural area was below the
poverty line, however it is defined. On the
same definition, within 12 years, 529 has
turned out to be 70%. Itis time that the
Government should devote its time to this
aspect.

Finally, I would like to mention about the
inflationary pressure. At the time of the
Budget in March, 1970—Mr. Finance Minis-
ter, you were not in charge of it then. Mrs.
Indira Gandhi was there the whole-sale price
index was at 172, within four months it has
gone up by 8 points and it is now 180. If you
go ahcad at this rate, where will you land ?
Have you made any attempt to see that all
possible measures are taken to check the creep-
ing inflation T How can you talk about descris
minatory rate of interest for deposits and
loans under these conditions ? If you allow
this sort of situation to continue, then within
12 months the very rate of inflation will be
50 high that you will find yourself ina tight
corner and the cost of living will rise so high
that probably you will wipe out the entire
middle class and only the very rich and the
very poor will remain in your society.

DR. KARNI SINGH (Bikaner) : 1
would like to request the hon. Minister that
in the budget that he has just presented there
has been no emphasis paid on additional sums
of money to be spent on sports in Our coun-
try. I would like to concentrate my next six
minutes on this aspect.

The hon. Minister has been closely associa-
ted with sports and is a patron of sports. [
would like to draw his attention to this fact.

Ever since the Rome Olympics, we have
been backsliding in one of the most important
sports in which Indians held a sway, and that
is Hockey.

Sir, it is a matter of great national regret
that great country like ours, with 530 million
people, cannot get their sports Org2nisations
so geared up that we could make mark in the
world. The hon. Minister, Mr. Krishna is
here; we were both in Mexico when we saw
the Hockey debacle. [am not prepared to
believe for one moment that India does not
have the talent; the talentis therc. But the
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trouble lies in coordination and the politics
that is creeping in to the sports body.

Sir, I feel as much as Mr. Babu or any-
body else who are hockey experts, that at the
Munich Olympics, unless we prepare from
now on &nd adequate funds are set aside, the
Indian sports contingent is going to face a
very sad future and we are almost certainly
going to be beaten in Hockey. I have seen
countries like Australia, New Zealand, Spain
and many other countries. playing with us,
and they play with Pakistan too. I do not
want to sound anti-national, but I wish to
say this. I saw the match played by our team
in Mexico and immediately after that, the
match by Pakistan. Many of us Indians felt
that the Pakistan team was a shade better
than ours, although India did not play against
Pakistan in Mexico.

Now, if this is perceptibly so. something has
got to be done. And, therefore, I wish to draw
the attention of the honourable House to the
Sports policy, to certain revision of our
thinking on Sporis in general in the country.

For a long time, Sir; | have been reques-
ting that there should be a separate Ministry
for Sports, I believe, many Iron-Curtain
countries have this. Today, sportts is being
so highly professionalised throughout the
world if 2 country like India wants to keep
pace with other countries, India will have to
produce super-men and these super-men c&n
only be produced through adequate training.
If you send a half-trained team and yet expect
that we will get the Hockey crown orfShooting
crown ©r Wrestling crown, well, it is not
possible. And, for that, 1 believe, the hon.
Minister who controls the purse strings of
our country, can play a vital role giving the
sportsmen €qual trdining Opporiunities to be
to able to compete with some of the sputnik
countries of the world.

The hon. Minister of State, Mr. Azad
himself has been very closely associated with
Sports. There ar¢ number of persons here
who have been sporismen, including you your-
self, Sit who have been a famous sportsman.
I hope the hon. Minister will try to allocate
_more funds for Sports.
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Iwould like to make ome request to the
honourable House to consider; and I know that
this is not 8 demorcratic request. But. I am
one of those who believe that it is against
the honour ond dignity of our country to be
beaten year after year, one must learn to lose
as an honourable gentléman. But, the Sports
Federations are to day going into the hands
of politicians. I know something, because | have
been closely associated with the Shooting
Federation and year after year we have been
trying to get higher priority for promoting the
Shooting sports, But politics always seems
to come in the way. I would liketo say this,
that,at least in the next 10 or 15 years, we
should have a Sports Ministry and all Sports
Federations should be wound up for the next
15 years. This Sports Ministry must have
all the powers like nationalising sports and
there should be no politicians in sports and
then we can expect that in the next few years
reglly top class Olympic Sports teams will
emerge in this country.

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : NOw there is sports in
politics.

DR. KARNI SINGH @ There is sports
which arewell known to you. You have
got gold medal winner. You have got Wilson
Jones Gold Medal in Billiards for the
individual item. We have a Silver Medal in
Shooting. We have numerous other items
like wrestling and tennis, in which, we have
really made a name.

Now, we know. Sir, what happens when
a team goes out from on€ country (o another.
We know what happened in Mexico. Sir the
immense respect thata particular country
gains in a foreign country cannot be described,
unless you are there, following your own
flag.

Iam all in favour of the Indian teams
going out and also foreign teams visting
India. But 1 would like to see the Indian
teams becing given the best training possible.
1 do not like to see half-backed teams being
sent out.

MR. SPEAKER : I was in London at that
time, and I saw it on television, and I was
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sadly disappointed, so, I quite agree with the
hon. Member.
politicians

SHRI SEZHIYAN : Even

should be given training.

DR. KARNI SINGH : 1 believe that this
House had once discussed the Mexico Olym-
pics hockey debacle and a sports probe was
ordered. T would like to request this House,
two years in advance of the Olympics in
Munich, that probe is not going to get us
anywhere. It needs a group of man who
believe in sports, who want to see the
Indian flag fly, who want to sit down and
give the Indian sportsmen every possible
opportunity.

Ths next question is about the participa-
tion of South Africa. I feel as much as
anybody else that a country like South
Africa entering the sports arena is making
things extremely difficult. But T also feel,
because 1 know that one sports federation...

MR. SPEAKER : I tried to link his speech
with the Demands for Grants, but South
Africa by any stretch of imgination cannot
be linked with it. Anyway, he may say what
he wants to say in the two minutes that are
left over.

DR. KARNI SINGH : I would like to say
that one sports federation—I would not name
the sports—has been selected to Participate
in some big international match. 1 believe
that one of the difficulties coming in the way
is that South Africa is likely to participate.
I know as an Indian, as one who has participa-
ted for one’s country, that ina large number
of sports, we can beat South Africa: But if
we were to keep away from any sporis that
South Africa participates in, then it means
that for the next one generation, Indian sports
i;: idtl'le international field is going to back-
slide.

SHRI M. R. KRISHNA : The International
Olympics Association is responsible for it.

DR. KARNI SINGH : Olympics is differ-
ent; according to the International Olympic
Charter South Africa cannot participate in it.
But in the world championships in many places
South Africa can participate. and our sports-
men feel that rather than keep away, it is better
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to give our men the best opportunities to beat
South Africa on the fields. We beat South
Africa once and only time they participated
when they came to the world shooting in 1966,
and we beat them clean. It was a matter of
pride to us, But now they do not enter
shooting, but they enter in other sports.

What I would request Government to
consider is to give our sportsmeén a chance
to go there and try and throw South Africa
out of these international bodies rather than
keep our sportsmen from entering and then
afterwards finding year after year that our
sportsmen who are keen to participate lose
the opportunity and lose the interest and are
completely frustrated.

With these words, 1 would make a reguest
to the hon. Minister that sports should be
made into a separate Ministry and more
funds should be allocated and our sportsmen
should be given equal opportunity with those
of olher countries to give their best.

st Wy fw (gEqR) o semwm
wgrea, & @ wtn o1 fadedt § a F o
T w § f5 @ g A ol oF 9w
Wt At ¥ wifgg ) | oo aferas
feoreit qgt | g feorolt § TR 215
FAT AT 57 A" we F WhT FT &
fegem & arardy are 50-55 FAqF
HTH AT &1 FT Y F7 4-4 T 0F AT
F or T qA 93 1 A fggeaw H¥w
Foq oAl A U AW W @E W

& frdt g g R TR K wA H
I HgE s A wN A qw W ww §
/T gwar qv | AfeT dq1 7 @ w78 qav
a5 1 @r g w1 § wrd woi far A
39 F FErl F Ay a1 IEiE S T
& w1 1€ gutar ga @, wrw v & far
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& A # K15 uw gaeu fawm & afa-
& § 39 F RN et ¥ frew fran
#1799 {ret gvé #1E 7 Eliz W
#z1 i 39 afgsrd §1 AFG T w|EW
fear s alT gréMIE grun St gWiAT ga
I AT FA & fow ag GaT @ AAT £
& agm fr w 7@ A fggema A oA
991§ ¥ gu 9% ¥ 9y oo el
T T 9 |

MR. SPEAKER : The hon. Member may
continue his speech after lunch.

13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha Reassembled after Lunch at
JSour minutes past Fourteen of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERALY), 1970—71 Contd.

MR. DEPUTY SPEAKER : Shri Janes-
war Misra to continue his speech.

* Toreiie fag (Qgas): Fureas w@)-
@, feest § godl form-gmd 3ot =g
s faq 10-10, 15-15 %o Fwra § | adf
ST 37%T freada  ag g3 U1 10 %o 7%
Fomar ) fomag & gt agt wftw
A IR A, SN S TR A A
gt ag ¥ foam ot fam-ge &t @
Lyt

& aoe A6 wg g 5 et
Fomdy w1 efafemwm g waa
g fvar & i ot Foaamert & mifes &, o7
w oY argae fag o fored gl o
qad gz {1 @ & 1 o @ gferw
¥ ¥ 5o O ¥ §, foecht A Tz
FW QN g W\ A S o &

fafre arga & o= #€m s ag S
Afeg g dtar @ & T AN g F
arzTz # AvEHt §, A AT gA qEAT TF
WIFBFAT L, ATEARNAW AN
RN R AT ETE W
O FL AT T AT G AR &Y w
A F 22T TreteE W, SORT @O H1

SHRI S. M. BANEERIJEE : I support what
he has said.

You know that the strike is going on in
Ashoka Hotel even today. We have been
dealing with the hon. Minister who is unfortu-
nately sick,, but his Deputy is there. We were
told that it had been settled and an assurance
was given that all the workers would be taken
back, that there would be no victimisation,
but unfortunately 12 men were suspended.

MR. DEPUTY SPEAKER : What do you
want ?

SHRI S. M. BANERJEE : We want that
the Minister should make a statement that
all workers will be taken back, that the sus-
pension will be withdrawn.

Secondly, you remember 1 mentioned that
there was a brutal Jathi charge in Kanpur
jail on SSP workers. | am raising this ques-
tion only because I know that a judicial enqu-
iry will not be ordered by Shri Charan Singh.
Let the Central Government institute an en-
quiry into it.

st wivae faw : goTeTR wEEw, &
5z W AT s @ goe N s AR
Ffawre gl § i ag fegm & amen
¥ o7 oF W 9T ST § w6iE sErdw
% forg A1 o qer oo Al fear B
g ¥t qar 3@ ¥ whm § ag A W A
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T srgeaTew FYAI N @ g A @
T@ MW fegma q@anar § 96 & fag
s qfcaras feoplt ot &1 § ) W H AT
GrH gy faar g e ¢

#215°57 #e wqA & xa FfafE
Aravawar § @ 94°15 ar@ WA F @R
faed ad wrea 1 srwfensar-fafa & fag
ng afiet @ e @ Ao s F o
gaR TR @ Y 17851 FUF
Y I & H JPIE Wil @ watad
wrfeat qar agfeat anfe @ sfaEgfea
B ol | 5 S g agges Wil &
HTO AT A ¥ aega: 36°12 wE WY
# W ¥ g

dar amar & fe S aga @ afo
2 7 frgeam & waa A1 e gag A
wATE § e A fifow A & SvAan
£ T 9a 4t 39 @A & f@ Ty, w60
Wt qg T4 AT aF A q4qT, AR AW
wfg dgfer AR awr oMy 1 7@ g ¥
S AT AL €947 X AT OC @ §, AT
O arEdt & fax qX 9T w@r 2, 7@ qA
Tt forar s fge

fagd fig avem awl i a1 & am
q¢, fymr &% aw qT, TEwi & AW 9T
TR ot ge N fear § ag fesell @7
T @ gurar §, @ Af F A
HATAT §, FAFAT FT WION AT R AT
qAGAG FAW@IA GWATAT | WA, qW
site guwt qes faege fordt g€ & 1wt
it strye acana & wtaw 3, T fag &
why = wmyg, agt  q2E @@ g€, =
T w0 fowidt | @I F AT T qET A
¢ ¥ faeeit & ®are &g A gfem T2
& gesi §1 gQ 7@ @ yFA w1 Fi
afawre arare W W faemr afg, &
ug | € |
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fergmm 1 awR 7 fosdt faad
JHASIT AATE TATE, I A FHA & G 7
N A ) FAS BT A J@A F gag@
gt §, Ao Sa & A aw 7w dar @,
FIqT ERAT E | AT W qroe § FATE
HE FAA FT TA §, TS A A0S HHS
FT G ¢, A F9T F1 G &, gA@IA
FAA FT T ¢, ICATO, 77, IACHIA F
gat @, Tream, ag sq T, F9
AT T < & fovw & wva § o fa 7
E20F qamAT AW F qr@ g
T wifae & qza § wiv sSm 5
T &1 F1E Gav 78 formr wfgg

@ F |ra A § aEr ) fegaast
FAR H 3@ w=l o T E ) AT
ST MW F g&7 WA A W] A
7 a9 fggeam &1 sgm A gav 2w
bR ag | ger Har 7
#g 5 a% gt ¥4 am@ e e
3 fav & S v @ gu, awr oF faw
FET 40 gAX G0 GIATR | TN LH A &
e dd qfeq wavgan az€ & qw A0
et & Fan 2vo Wifgar 7 wgy av fis wura
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SHRI UMANATH (Pudukkottai) : Mr.
Deputy-Speaker, Sir, 1 rise to cppose
this Demand. 1 wish to refer to Demand for
about Rs. 820 crores for the purpose of
exporting sugar. The international prices of
sugar are mucn lower than the price not only
available in the country but also the cost of
production in our country. So, for the pur-
pose of export, this subsidy is being given by
the Government to the exporters.

What is the reason for the country incurr-
ing these losses towards sugar exports ? The
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reason given by the Government is the national
interest, namely, the earning of foreign ex-
change. How do they earn foreign exchange ?
My point is that thisis a false reason. It is
just an argument tc cover up the real reason.
Now, to earn Rs. 11 crores worth of foreign
exchange, the Government are actually paying
Rs. 19'64 crores. That means they are Paying
much more than the actual value of the for-
eign exchange. For that purpose, if you are
ready to pay much more than the real value
of the foreign exchange, why should you go on
exporting sugar ? The dollar is being sold
inside the country; the sterling is being sold
inside the country. The people. the big busi-
nessmen, are purchasing it. Why should you
take all these efforts to export sugar and
produce it at a higher price ? T would suggest
to the Government that for this Rs. 19.64
crores you can get a little more than Rs. 11
crores worth of foreign exchange inside our
country itself without the pains ofexportsand
other things.

In this cOuntry they have nationalised the
banks. Let them take over this forcign ex-
change trade that is going on in our country
in the private sector. Let them take it over
in the public sector. That would serve the
Country and they can get the foreign exchange.
That is not the real reason. The real reason
i3 something different. The ECONOMIC
TIMES of 14th August says :

“Serious efforts by the Government to
export more sugar have also in their own
way acted as a bullish factor.”

That is the real reason. That is, by these
exports, Government's effort sat exports, the
sugar Prices in the country are going up. The
real purpose of these exports is 10 see that the
mill-Owners get a higher price®and to see that
the miil-owners are enabled to have their
hands onthe pockets of the ordinary con-
sumer. It is for this purpose of profiteering
and helping the mill-owners that these ex-
ports are made and the country's momey is
being lost in the name of foreign exchange.
Sir, this is also consistent with the Govern-
ment’s!policy.

On the eve of August 15, Government cut
down the release of monthly quota of sugar
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in the market. [s it bezause there is not much
of sugar demand so far as the public are con-
cerned ? Why have they cut down ? The same
ECONOMIC TIMES says :

“The estimate of the country’s require—
ment of Sugar is estimated at 3.25 to 3,50
lakh tonnes. There is a marked trend for
more use of sugar in urban as well as
rural areas.”

When that is the position in the country,
why should they cut down the monthly quota
of sugar that is being released and that too
as a present on the eve of Independence Day ?
The real -rcason there also isthe same. The
same ECONOMIC TIMES writes :

“There has been a sharp rise in the
prices of sugar following a cut in the
monthly quota, released for internal
consumption. The rise since the
announcement of the current guota in
the third week of July is of the order of
Rs. 160 per ton.”

So the releases of sugar quota are also
meant to raise the price of sugar so that the
sugar magnates have their share of the loot.
This question of subsidy is als0 consisient
with the.Government’s policy of helping the
sugar magnates and the Government is encou-
raging rise in prices when people are exactly
getting sugar at a cheaper rate. That is with
an eye on the coming elections. Itis for the
purpose of having a share in the loot of the
mill-owners for the election fund. Since they
cannot rely on the people, since they cannot
rely on the democratic verdict of the electo-
rate they have decided to depend on money
and money alonme. Previously. there was
money plus people. Now, there are no peeple.
So let us rely ourselves on money. That is the
game behind it.

AN HON. MEMBER : It is money-grabb-
ing.

SHR] UMANATH : Yes, it
grabbing.

Secondly, I come to the question of com-
pensation provided after nationalisation of
banks. MNationalisation of banks was meant
to sce that the big business groups do not
use the depositors’ money for the purpose of
strengthening their own interest. It was meant

is money-
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for the purpose that these deposits may be
available for poorer sections and such other
lower sections of the society. Have the Govern-
ment changed their credit policy after the
nationalisation of banks 7 They have not yet
changed. The question is not whether these
deposits are directed towards agricultural
sector as such. The question is : whether the
money is being diverted towards the lower
sections of the agricultural sector. That is not
being done. What is being done ? Can they
do it ? They can definitely do it. For
example, these banks can take over grain
trade. They can build silos in groups of
villages in rural parts and they can purchase
the grain from the ordinary poor peasants
who are in difficulties. Like that they can
help the peasents. These banks can make
advances t0 the lower sections of the peasan-
try and help them to cultivate and purchase
their grain. 1o that way they can be protec-
ted. Banks can be used as an instrument for
this purpose. That they have not done.

Finally, there ijs the question of represen-
tation. While constituting the boards for these
nationalised Banks, the Government made a
promise that representatives of employees
also will find a place there. You will find
after the interim boards are constituted, no
representatives of employees are there. There
are similar promises made. Take the Pay
Commission. They assurcd the House that
they will put in no employees’ representative.
No representative was put. No employees’ re-
presentative is put in Bennett Coleman and
Company. No employees’ representative is
there on that Board. But they are making
various declarations. What for? Their
atlitude was revealed when this question
was asked and at that time Shri Fakhruddin
Ali Ahmed was the Industries Development
Minister. When it was asked did you mot
promise that the representative of the
employee will be put on the Board of
Bennett Coleman and Company he said, we
did not say like that; my colleague Mr.
Raghunatha Reddy said, we will consider do-
ing that. They have considered and they have
felt tha it is not necessary. This ‘s the posi-
tion. Why should they make declarations,
why should they make assurances? These
declarations and these assurances aré made
as a facade for the new term that they have
coined that they alone are the progressives
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in the country and other sectionsare reac-
tionaries. They use this as a facade and they
continue to hold up to and carry on the old
policy that they have been pursuing all along.
Thank you.

SHRI S. R. DAMANI (Sholapur) : Mr.
Deputy-Speaker, Sir, | riss to support the
Demands.

Sir, when the Budget was presented, many
hon. Members raised grave doubts whether
the economic policies adopted by the Govern~
ment will result in the economy being revived
or not. At that time | had mentioned that the
Budget proposals will stimulate our economy,
will stimulate the investment markets. 1am
happy 10 say that since then the investment
market has improved considerably; prices of
all the equities have gone up. And, Sir, over
and above that, the very important thing is
this, namely, the new capital issues which
came into the market in the last few months
were over-subscribed. This is a very healthy
sign. The industrial activity which was all
along slackening during the last two or three
years has started reviving and new industries
have started coming up.

Sir, last year, our industrial production
rose by 7 per cent and wec have 10 see that
our industrial production also rises by more
than 7 per cent during the course of this year,
to meet the increasing demands of the consu-
mers and the general public,

Therefore, [ wish to submit that all efforts
must be made to facilitate the setting up of
new industries at a very speedy pace.

In this connection | wish to point out one
thing and I wish to draw the attention of the
hon. Ministerto this particular point. Still
there aré¢ many applications for granting of
licences and for setting up of new industries
which are being held up at several stages and
particularly I wish to say that in Company
Law Affairs Departments, very many applica-
tions are held up and their approach is nega-
tive and it takes a long time for them to get
a clearance from them or any decision to be
taken. And this has come in the way of sett-
ingup of oew indusiries, for starting new
industries.
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SHRI S. M. BANERJEE : May Liknow, Sir,
on what Demand he is speaking ? Whatever
the hon- Memter is saying, does not come
under any Demand. If it is his own Demand,
it is all right.

SHRI S. R. DAMANI : 1 am speaking
under industrial production, a subject in
which you are more interested because if
more industries are set up, more workers will
be employsd, whose interests you are repre-
senting here. That is the base of our economy;
50 You will understand my point,

Secondly, Sir, I wish to say this. The
Monopolies Commission have put in certain
provisions which are not realistic. They
require amendments so thal unnecessary
delay is avoided in the maiter of setting up
of industries and more incentives are given
and more benefit to the people. 1 suggcst
that whatcver hurdles may be therc in the
way of setting up of industries should be
removed; this should be considered by the
Mongpolies Commission; and all efforts
should be made to see that our industrial
production increases at a faster pace. We
find that consumption is increasing. At
present, there is shortage in many items, for
instance, there is shortage of paper, tyres
and tubes, chemicals, colours, industrial raw
materials elc.  Also the demand for scooters,
tractors etc. is also increasing. I would,
therefore. suggest that the establishment of
new industries should be considercd essential
and the hurdles in the way of that should be
removed.

For the last two months, the index num-
ber is going up. It requires to be checked,
for otherwise it creates a vicious circle; the
cost of living goes up and the demand goes
up and there is rise in prices, and more pro-
duction is required to meet the demand. The
only way to increase productiof is tO increase
1he agricultural production side by side with
industrial production and create a buyers’
market so that the rise in prices could be
halted and the public could get some relief.

There is no clear-cut policy about the
advances from the financial institutions for
modernisation or for establishment of new
industries, and many an application is held
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up on account of this. I would, therefore,
request the hon. Minister to give clear guide-
lines to the financial “institutions so that they
can disburse advances properly.

Regarding the public sector projects,
there is room for improvement_in ftheir work-
ing. The most important is that’'manage-
ment requires to be improved so that\these
public sector undertakings can contribute to
the economy of the country.

With these words, I support the Demands.

SHRI SAMAR'GUHA’ (Contai) : Just a
month back. a delegation from West Bengal
met the Prime Minisier and requested her to
take upa’development project fortthe Sunder-
bans area of WestBengal. When! Kaka Saheb
Kalelkar was the chairman of the Backward
Classes Commission, he said that the Sun-
derbans area which consisied of people of
whom 60 per cent”were......

MR. DEPUTY-SPEAKER : | think this
was discussed yesterday on the West Bengal
budget.

SHRI SAMAR GUHA : No provision has
been made for that. He particularly said
that this area should be developed, because
out of the 22 lakhs of people, about 60 per
cent belong 10 the Scheduled Castes and
backward classes ] and [tribals. Further, if
that area is ‘- developed, over 11 per cent of
the food deficit off\West Bengal can be cove-
red. That areajbeing in the coastal region,
now, the salinity of the water createsa lot
of difficultizs for intensive® cultivation and
other things. The people who come from the
coastal areas of East Pakistan could also be
rehabilitated there. About 3 lakhs of refugees
can be rehabilitated there. Each and every time
and this time also, the Prime Minijster showed
a lot of sympathy for the need to develop
this arca: previously, Shastriji and Panditji
also assured us that the development of the
Sunderbans'area” would be undertaken but I
find that no provision has becn made in the
supplementary budget for that purpose and
nothing has been said about that.

Recently, the West Bengal Government
have planned out some Sort of incentive to the
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industrialists for expanding the industrial
capacity there and also for fresh investment
there, but that involves a lot of credit and
also the question whether the Central
Government will provide the loans or aid to
the State Government. Ii is only if the
Centre comes forward to help the State that
expansion and also fresh investment in the
industrial area of West Bengal can be made.

Recently there were certain disturbing
news appearing in the press that on many
occasions Ministers from  different States
like Bihar, Maharashira, Orissa and others
visited West Bengal and taking advantage of
the present law and order situation and un-
certainty prevailing there, persuaded indus-
trialists there to shift their industries to their
States. A few days ago a Minister of Bihar
made a stalement in Paina that about 200
medium and small scale industries are to be
shifted from West Bengal 1o Bibar.

There was also another disquieting report
that some foreign indusirialists wanted to
invest money in West Bengal for developing
certain industries, but that some important
officers of the Central Government expressed
their surprises at the move and asked them :
‘What ? You arc going to invest your money
in W. Bengal where there is no law and
order. How can you dare do it ?" They are
reported to have replied @ "We know how to
tackle the Jaw and order problem. So far as
we, industrialists are concermed, we see
whether there is a  market, whether raw
materials are avai'able and whether it will be
pessible to have production’

These are disturbing reports.  1In  this
House, representatives of all partics have said
that the real remedy for the ills ailing West
Bengal lie not in handling only the law and
order situglion and creating @ climate con-
gincal for industrial investment and develop-
ment, but for tackling the socio-economic
majady afflicting the State industrial deve-
lopment is the sin qua non. As you know, the
land in West Bengal is alrcady saturated.
Cultivators are moving to urban areas and
unless they can be provided with work in
industrial areas, no problem of W. Bengal
can be solved.

I will ask 1wo questions, one, whether
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the Government of India are going to provide
Joan assistance to the State Government for
the project recently made by thai Govern-
ment under President’s rule for expansion of
the industrial capacity and for giving incen-
tives for fresh invesiment. and two, whether
the Central Government will dissuade
Ministers from other States from seducing
industrialists of Calcutta to shift their
industries from the State, thus adding fuel to
the fire so far as the problems of West Bengal
are concerned.

= ®o 10 fAamdy () : sqrEEEM
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SHRI S. M. BANERJEE : | am surprised
to see that in these Supplementary Demands
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there is no provision made for the grant of
interim relief. They hawve asked the Pay
Commission to submit report next month.
When it i8 submitted, it should be implemen-
ted. So, I would request the hon. Minister
to enlighten the House why this has been
ommitted.

Secondly, 1 absolutely oppose Shri K. M.
Tiwary's proposal. The sugar industry should
be nationalised in U. P,, and no amount of
pressure either by Shri K. N. Tiwary or the
sugar magnates should be allowed to siand
in the way.

sito Wo Ao forard : FuTeTw WA,
T A A Adifrae daw g vt
7 39 9T g ST wgf aw ofem &

fF ST 2 1@ & ? On the contrary, it is
he and his party who are pressing the
Government, not I.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Several points have
been raised by hon. Members regarding some
of the Demands that we have placed before
the House.

Shri Amin raised the point regarding the
composition of the interim Boards of
Directors of the nationalised banks. First
of all, may I say, that the majority of
directors in these interim Boards are non-
officials ? Secondly, as hon. Members might
remember, the nationalisation Act itself
contemplat es @ scheme on the basis of which
the Boards of Direciors will be formed.
That scheme is under formulation and after
formulation will be presented to the House.
After both the House have had the oppor-
tunity of giving their suggestions on that
scheme, we shall constitute the regular Boards
of Directors for the nationalised banks
which we expect would consist of 50 to 60
members. 1 can assure the hon. Members
that these Boards will surely include & repre-
sentative of the employees. This is the
assurance that I want to givehere. There is
no difficulty in our mind about it. and I am
not saying that we will consider it, we will
think about it etc. Ican assure you that it
is our intention, and it is our decision, that
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there should be a Director te represent the
employees of the banks. (Interruption)

e AT ee g A f fed ®
AT R wwAT g |

e sriy e ¢ fgedt § afed

15 hrs.

SHRI VIDYA CHARAN SHUKLA : For
the facility of other Members, I may say that
this scheme which bas been devised inthe
nationalisation Act is under preparation.
As soon as it is prepared we want to bring it
before Parliament, and we expect to bring it
before the next session of Parliament. When
it comes here, we would expect hon. Members
of this House lo give their suggestions
regarding it so that if there is any lacuna or
any shoftcoming in the Scheme, we shall try
and make it better. After that, in pursuance
of that, we shall have a regular Board of
Directors constituted, and those regular
Boards of Directors_will replace these interim
Boards that we have formed, because we do
not ,want only the Custodians to run the
nationalised banks. We wanted in the
meantime a1s0 Certain directions to be given,
certain work to be done, and that is why
these interim boards have been formed. We
are now proceeding with all possible exped;-
tion to complete this process which has been
laid down in the Act itself.

Shri Umanath also mentioned incidently
about the inClusion of a labour representa-
tive in the Pay Commission. This isa com-
mitment that this Government has made.
Here also, there is no question of “thinking
or consideration” which he mentioned. It is
the definite commitment by the Government
of India that we want a labour representative
in the Pay Commission. The only stipula-
tion was that it should be free from labour
politics. We want a consensus to emerge for
& particular name Or 8ny name. If we have
any name we Will definitely put that person
in the Pay Commission. But, in spite of the
fact that the hon. Labour Minister held
consultations with the various State Union
leaders, it has not been 8o far possible to
arive at a common name which would be
put in the Pay Commission. and that is why
the labour representative has not been
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appointed to the Pay Commission. But the
Government has made the promise and we
are still making attempts to do so and we
stand by that compromise. Mr. Umanath
need not draw the conclusion that the
Minister just made a promise to satisfy some
Members. We believe that it will be useful
to have a labour representative in the Pay
Commission and, therefore, we are still our-
selves trying to see that something of that
kind is done.

SHRI 8. M. BANERIJEE :
vacancy.

Keep the

SHRI VIDYA CHARAN SHUKLA [ We
have kept the vacancy. That vacancy is still
on. Now, Mr. Umanath also mentioned
about the loans to the neglected sector. This
is a thing which is worrying us most. AS we
know, so far, most of the scheduled banks
were in the private hands and these sectors
were completely neglected. After we took
over, you know of the difficulties that arose
in the court cases and many things like that.
But in spite of the loss of time, we have taken
steps to see that the neglected sections of
society do get the land. Mr. Umanath was
at pains to say that the agricultural sector
is getting the loans but that only the bigger
landlords are getting the loans. It is not so.
It may be that some ofthe bigger landlords
may also get some loan, but the small farmers
will also get loans, we have seen to it and
we ntend to do this; that the smail farmers,
the small self-employed person does get the
loan that he needs, even for security purpo-
ses, because one of the greatest hurdles in
our way was the concept of creditworthiness.
Those people who had money or property
were taken to be creditworthy and those
needed are really very competent and really
needed the money and who could improve
their lot with the help of the public
sector banks could not provide enough
security or enough guarantee for the loans
to be given. That is why there was the
danger that they may not get the loan. For
this, we have devised a system by which there
would bea guarantee company which will
give thc guarantee and the credit that
will be given tothem would be Covered
to the extent of at least 75 per cent.
We are also thinking of various other
ways by which we ¢an solve the difficultics
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coming in the way. Since this isa comple-
tely new experiment and we cannot play with
the depositors’ money in the bank, T assure
the House that whatever we doto help the
under-privileged sections of our society, our
effort will be to see that not a single pie of
the natiopalised banks is wasted or put to
unnecessary risk. But we will see that the
neglected sections get priority over every
other sector.

Hon. Members must have read in the
papers about the meeting of the custodians.
We discussed in that meeting whether bank
credit could be made available to the neglec-
ted sector at a :maller rate of interest and
this loss could be made good by increasing
the rate of interest for such sectors which
could afford to paya little more for this
purpose. An agreement in principle was
reached there that this could be cobsi-
dered. We are considering how to imple-
ment it. We are in an advanced stage of
thinking but it will take a little time before
we can finalise the entire scheme.

I wonder wherefrom Mr. Umanath gets
his figures about sugar mills and sugar
export.

SHRI UMANATH : They are from your
book,

SHRI VIDYA CHARAN SHUKLA : It
is not from our book; it is probably from
your red book !

SHRI UMANATH : The red book does
not contain figures about sugar export; it
only contains tactics for eliminating big
business.

SHRI VIDYA CHARAN SHUKLA
Only 75 per cent of our total sugar produc-
tion is exported. Mr, Umanath was wanting
to make a case as if we are spending public
money and trying to fatten the sugar mill
owners by the subsidy we give. Itis comp-
fetely untrue. We know the conditions under
which the sugar export scheme was started.
It is really earning us good fofeign exchange
and that is the only purpose for which it ie
being done. Our purpose is not to help the
sugar magnates. I would emphatically deny
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the allegation that we are doing this only ta
help them.

About public sector undertakings, 1 was
really surprised that our veteran revolutionary
friend, Mr. Kamal Nath Tiwary should
make a reference of this kind.

SHRI S. M. BANERIJEE : He isa coutiler-
revolutionary.

SHRI VIDYA CHARAN SHUKLA : No;
he is one of our respected revolutionary
leaders. He is honest, upright and still a
revolutionary. He says what he feels and
does not mince words as many others do. I
want to put the record straight.

First of all, what Shri Tiwary said was
that most of the public sector undertakings
were making losses. This, with all respect to
him, is not correct, most of the publicsector
undertakings are making profits. [ am not
saying that public sector undertakings are
meant for making profits, but incidentally it
happens to be that Most of the public sector
undertakings that are running in our country
are making profit. Butif you see their over=
all performance, there is a loss. That loss
is because a few of the public seclor under-
takings are undergoing heavy losseS because
of some reasons—political, economic, non-
econOmic or whatever it is; [ am not going
into that because that is not the subject
under debate. Of the 85 or 86 undertakings
that are working under the Government
of India, a majority of them is making very
good profit; their performance is very good.
Therefore, 1do not think that there should
be any slackening of creating public sector
undertakings and taking more and more
under public sector production. As a matter
of fact, it is our firm resolve to give a
strong fillip and impetus to the growth of
the public sector in the country. More
and more trade, commerce and industry
will have 1o come under the public sector.
We ‘are not going to be deterred merely
by losses that might be made here and there.
It is wrong to say that we have not been able
to digest what we havetaken, We have not
only digested properly what we have taken
but we have also assimilated it properly. 1tis
really doinga lot of good to the nation’s
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health. Therefore, wc arc determined to
follow that particular policy.

The same thing applies to the Cotton
Corporation. It has been set up in the national
interest. I do not want to cast any aspersion
on anybody but I think that only those people,
who have made undue profits and were taking
undue advantage in exports @nd imports by
manipulations, are worried because of the
setting ‘up of the Cotton Corporation. The
decision that has been taken to set up the
Cotton Corporation is in the best interest of
the country and there is no question of that
decision being changed.

SHRI TENNETI VISWANATHAN
(Visakhapatnam) : The attitude of the banks,
after nationalisation, must change. In this
connection [ wrote a letter to the Finance
Minister also. At the taluk centre there is
a State Bank branch. Two businessmen living
four miles away applied for a loan. The Bank
Manager said that he had no time to go and
see whether their business was all right, whe-
ther they had property and whether there was
security or not. They said that they would
hire a taxi so that he could go there but he
said that he could not go in their taxi and he
had no car of his own. Therefore, he rejected
the loan application. What is the consequence
of this ?

MR. DEPUTY-SPEAKER : What is the
question ?

SHRI TENNETI VISWANATHAN : The
gquestion is whether he has instructed the bank
managers to change their attitude.

SHRI VIDYA CHARAN SHUKLA :1do
admit that the private sector tendency still
continues in certain banks.

SHRI TENNETI VISWANATHAN : It is
the State Bank.

SHRI VIDYA CHARAN SHUKLA : We
will take note of his complaint. We are doing
our best to see that these defects, wherever
they are found, are removed.

_SHRI UMANATH : The hon. Minister
said that my figures were not correct. I took
these figures from the report that has been
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given to us with regard (o this discussion. It
cleary says :—

“These exports are expected to yield
foreign exchange valuing about Rs. 11
crores. The total loss on the export of
sugar (1'06 lakh tonnes) is expected to
be Rs. 8'64 crores.”

S0, Rs. 11 crores+Rs. B'64 crores=Rs.
1964 crores. [ said that to purchase Rs. 11
crores worth of foreign exchange, you are
spending Rs. 1964 crores. These are the
figures from this—unless it is ared book—
which you have supplied us.

SHRI VIDYA CHARAN SHUKLA:I
did not question those figures; I questioned
only the percentage of sugar export.

SHRI P. RAMAMURTI (Madurai):
Are you going in for the nationalisation of
black market in exports and imports ?

SHRI UMANATH : You have not replied
to the point about the private sector and the
public sector.

SHRI VIDYA CHARAN SHUKLA : We
do not want to nationalise the black market.

SHRI S. M. BANERIJEE : Many Members
in this House wanted to know why a provision
for interim relief to Central Govermment
employees has not been made- He has not
replied to that. Is the hon. Minister going to
say something about it ?

SHRI VIDYA CHARAN SHUKLA : This
particular question has been referred to the
Pay Commission. The Pay Commission has
received over 500 memoranda regarding in-
terim relief from various bodies including
those which are represented by my hon. friend
Shri 8. M. Banerjee.

Now, the Pay Commission has been asked
to give their considered opinion about it and
they are going into all those things. It
should be nobody's case that either the Pay
Comission of the Governm:nt of [ndia,
without realising the implications or without
going into the merits and demerits of the
question, should in an Ad Hoc manner say
something which might be wrong to do and
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which might mean a little less interim relief
than actually what is due to the employees.

SHRI UMANATH : We wanted it to be
negotiated with the unions.

SHRI VIDYA CHARAN SHUKLA : We
want to be fair to our employees. We want to
consider their view points. They have presen-
ted their view points to the Pay Commission.
The Commission has given priority to that and
they are considering the whole matter.

As the hon. Members might have noted,
we have also requested the Pay Commission
to indicate a date from which this particular
recommendation of theirs in regard to interim
relief will come into effect. That is to say,
the date on which they announce their reco-
mmendations is not the crucial date. They
might announce their Tecommendations in
15 days or 10 days or 20 days or whatever
time they may take to consider the matter.
They can say that this interim relief should
be given to the employees from a particular
date which might be a retrospective date.
Therefore, T would the hon. Members
to be patient and to give time to the Pay
Commission. They have given priority to it
and they & ¢ considering the matter.

SHRI S. M. BANERJEE : Why a provision
has not been made here ?

SHRI VIDYA CHARAN SHUKLA : I am
coming to that. As soon as the Pay Commi-
ssion makes their recommendations and the
Government takes a decision, we shall make
a provision for it and, if necessary, we will
come before the House with another supple-
mentary demand. Because a provision has
not been included here, that does not mean
that interim relief will be denied to the emp-
loyees. The hon. Members need not have
any fear in their minds.

MR. DEPUTY-SPEAKER : Now, shall
I put all the cut motions together ?

SHRI LOBO PRABHU : There are cut
motions in my name. I would like to say
spmething on them.

MR. DEPUTY-SPEAKER : You should
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have taken an opportunity earlier. You can
ask a question if you want.

SHRI1 LOBO PRABHU : My first cut mo-
tion relates to the Fisheries Department. They
have a plan for increasing the fish catch by
improving harbours and increasing mechanised
Operations. In this connection, I have parti-
cularly mentioned about Malpe that they have
failed even to sanction a project for which
Yugoslav Government has made an offer. This
is the kind of speed with which the Ministry
of Food and Agriculture deals with the ques—
tion of fisheries. 3It is well known that not
even 5 per cent of the fish in the sea, within
5 miles of the coast, is being caught. This
provision is a mockery...

MR. DEPUTY-SPEAKER : It should not
take the form of a discussion now after the
Minister has repliedto it. You should have
taken an opportunity before he replied to it.
That is not the procedure. You should not
make a speech. You can only put a ques-
tion.

SHRI[LOBO PRABHU : What are they
going to do to expedite the fishery programme
when there is so much fish in the sea and it
not caught ? What are they doing to expedite
the construction of the Malpe fishing
harbour ?

Secondly, there is a milk project. This
milk project is confined to only four big cities
and the areas around them. Isit fair to the
other areas that you give them to Delhi,
Madras, Culcutta and Bombay 7 Milk is
wanted everywhere. It is wanted more in places
where the income of the people is low. If
there is any justice in a scheme like this where
you are drawing assistance to the scheme from
abroad, you should apply it to all major cities
and the surrounding areas.

I come to the export of sugar. I need not
say much because already much has been
said. I would only like to say this: My friends
make a mistake that only the sugar industry
is benefited by exports or prices. The sugar
cane growers are also  benefited. It is a mistake
to think that when there is an industry, it
benefits itself without benefiting those who
produce the Taw material.
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I come to the creation of a State Develop-
ment Authority to do personalised paking
service. Have you got cnough of persona-
lised packing ? You want a State organisation.
Why do you want this State organization to
incr ease your bureaucracy ?

Fourthly, I come to the necessity of hold-
ing an international trade fair which is esti-
mated (o cost Rs. 3 crores and to invite people
from all over the world and all over the
country and increase the demand on our
short supply of food and other materials. Is
this the proper time to have an international
fair when your prices are rocketing? You
should have waited for some time. Nobody
is going to buy our things when our prices
are so high. On the other hand, it will add to
inflation. Could you not think of a better
time, sometime when you have control on
inflation ? :

Then, price control of cars. You know the
history very well. When you imposed on cars
a controlled price and you went to the court,
the court dismissed it and asked you to do
it properly through a tribunal. What is this
Government—a Government of a continent
to say that when it has fixed the prices, they
arc changed. Meanwhile, so many people are
made to pay deposits. Why should you not
function as a Government of a continent and
not like a Panchayat, making decisions which
are thrown out by the Supreme Court ?

Then I come to Calcutta port. Calcutta
port has becn reduced from the first position
to the sixth position in the country. Some-
thing must be done to make that port work.
There was a complaint this morning that
shipping has been done from Kandla. Quite
true. Shipping has been done from Kandla,
because you have mismanaged the Calcutta
port which is your port, which is a central
liability.

Losses to the exchequer by taking over
the private sector—my friend is going to
tell you.

MR. DEPUTY-SPEAKER : I am not go-
ing to allow him any discussion on a cut
motion.

SHRI LOBO PRABHU : This is an ins-
tance where the Minister is 8o extravant about
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inflation in the public sector. This is an ins-
tance here of a factory you take overin 1969
which has cost the Government Rs, 2 crores.
Whose money is it with which you take over
a factory and make the tax-payer pay Rs.2
crores and call it public enterprise and call
it socialism 7

Resumption of cotton trade—about Rs. 700
crores. The Minister said that it is very good
for the country to assume this ttade. May
1 inquire from him......

SHRI VIDYA CHARAN SHUKLA : Sir,
after I have replied, the hon. Member is rais-
ing these things.

MR. DEPUTY-SPEAKER : That is what
1 am trying to do. 1 have drawn the attention
of Mr. Lobo Prabhu. He is a respected and
knowledgeable member of the House. I have
drawn his attention toit. What canl1do? I
have only asked you to put gquestions. If
knowledgeable and honble members like you
do not co-operate with the Chair, how do you
expect the Chair to run the House ?

SHRI LOBO PRABHU :1 have given a
cut motion.

MR. DEPUTY-SPEAKER : | know, but
there are certain procedures.

SHRI LOBO PRABHU : | am only going
to ask the Minister to explain why he hopes
that the trade in cotton will be a success when
the trade in food is such a colossal failure
and has only succeeded in raising the prices
and wasting foodstuffs and feeding them to
the rats in their reserves.

The next point that [ wish to refer is about
the feeder roads to the national highways.
You are making a provision for national
highways, but all this will have no meaning
unless you have the feeder roads. I have been
stressing this point again and again tha: these
feeder roads are very important for the villa-
gers and without that this will be of no benefit
to the country.

And now 1 come to the nationalisation of
banks. Are you really benefiting the people
by nationalisation of banks? The rate on
advances have been raised from the maximum
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[Shri Lobo Prabhu]

of 9 1J2 per cent t0 a minimum of 12 per cent
now. Is this the way of serving the interests
of the people of India 7 I do not know what
justification is there for nationalisation when
you have increased the rate on advances from
9 1/2 per cent maximum to 12 per cent, mini-
mumm.

SHR! VIDYA CHARAN SHUKLA :
Most of the points have already been covered.
1 know Mr. Lobo Prabhu's mind and ideas
are fixed and 1 would make no attempt to
change them. Certain local matters were
montioned by him and I think it would be
only fair if Isay a few words about them.
About the Malpe port, the Mysore Govern-
ment took up this question with us and it is
under consideration. Nothing has been finali-
sed, and about the Yugoslav Government
making certain proposals, | can say, they did
not make any firm proposals to the Govern-
ment of India so far, but wc are discussing
this matter still with the Mysore Government.

One point was made by Shri Janeshwar
Misra about Prime Minister’s tours. This
maitter was explained so often and yet some
hon. Members keep on saying that particular
point. There are statutory duties to be per-
formed by the State Gaveraments and the
security and traffic control arrangements and
many olher things ar¢ involved. This has to
be done whether X or Y or Z happens to be
the Prime Minister or whether it is unfor-
tunately Mr. Janeswar Misra who happens
to be the Prime Minister. Even then these
expenditures will have to be incurred.
(Imterruptions)

Persenally speaking, I can say there is no
additional expenditure involved than what
would be the expenditure for any of the ordi-
nary Ministers of the Central Government or
State Government. For the Prime Minister
whoever happens to be the Prime Minister,
certain security arrangements will have to be
made and certain expenditure will have to be
incurred and it is very unfair 10 say that all
this is a waste of public money and all that.
There is no wastage of public money.

ot e fow o T g &
N HA 9T g@AT q@T @« (wfw
e ¥
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MR. DEPUTY-SPEAKER : I will iow put
the Cut Motions to the vote of the House......

SHRI HIMATSINGKA (Godda) : rose—

MR. DEPUTY-SPEAKER : Mr. Himats-
ingka, you have been in this Parliament much
longer than I have been, this is not the stage.

SHRI HIMATSINGKA : [ want to ask a
questiohn.

it TrTEATT NTEAY : IYTEA WEEH,
g gE o wier Afeg | oA s S
s F A fam @) amee ow @A
afegn |

MR. DEPUTY-SPEAKER : We are now
at the sige of putting the Cut Motions to the
vole of the House. Mr. Himatsingka, you
have not submitied any Cut Motion. The
stage of asking questions is over. Tell me
honestly. whether it is the procedure of the
House, whether we can permit any Member
to ask a question at the stage of voting on
cut motions...

SHRI HIMATSINGKA rose—

MR. DEPUTY-SPEAKER : You should
have been more alert at that stage. 1f you are
not alert, [ cannot now viplate the rules.
When the Minister got up to reply, you might
have said, I want to put question. You have
not done that. You could have very well poin-
ted out to me that you wanted to speak.

But the hon. Member had never even
indicated that he wanted to speak. Anyway,
for some reason or the other, he was not
alert enough. And now he wants me to go
all over the whole thing and turn the rules
upside down. This is not fair. I would request
him to kindly co-operate with the Chair.

1 shall now put the cut motions to vote.

All the cut motions were pul and negatived.
MR. DEPUTY -SPEAKER : The question
is:

**That the respective supplementary sums
not exceeding the amounts shown in the
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third column of the Order Paper be
granted to the President to defray the
charges which will come in course of
payment during the year ending 3Ist day
of March, 1971 in respect of the follo-
wing Demands entéred in the second
column thereof:—

Demands Nos. 30, 33, 35, 66, 70, 78,
100, 108, 111, 112, 114, 117 and 127.”

The motion was adopted.

15'31 hre,
APPROPRIATION (No. 3) BILL*, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): I beg to move for
leave to introduce a Bill to authorise payment
and apopropriation of certain further sums
from and out of the Consolidated Fund of
India for the services of the financial year
1970-71.

MR. DEPUTY-SPEAKER : The question
is :

“That leave be granted to introduce a
Bill to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of Indja

for the services of the financial year
1970-71."
The motion was adopled.
SHRI VIDYA CHARAN SHUKLA:1

introducet the Bill.
1 beg to movet :

“‘That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1970—71 be taken into considera-
tion.”

Mr. DEPUTY-SPEAKER : Motion moved.
“‘That the Bill to authorise payment and
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appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1970-71 be taken into considera-
tion.”

Shri Ram Avatar Shastri has sent a notice
that he would like to make some observa-
tions on the Appropriation Bill. Under the
rules, only those who have given notice for
it can make observations. I shall give 3
minutes to Shri Ram Avatar Shastri.

¥t TTTATT WA (9EAT) : JOTEAE
wg1zg, fom aiml qx @i gw faa s @
& 373 fawfod ¥ n oF @ T w740 &1
qgeT arg A ag foaea s A g 15
IR AW & #E TGl § WO gEr v
g fow &t s=i € sl 7 a0
e 4 sedr fadeey § mfeg =i
FTT = g fw fafsr qan-difer Tai
& fomfas # welt wgtag 7 *1§ ama av AT
gt w g 9 Aol @A A
srawgwar §, #4ifs gare fage & sy,
ofenlt dme ¥ aeae, gEf g W
AL, THEATT & F=L, AT WA &
TR A W a0% et wE A
wgt st g@ # ferfa @1 o qET AT
gre gae 2w & fel & et @9 & qar
Far § e gorfaar wsg qwrd ®
Wt T EAT & I FET GEICH
W FAT qTAT R | A AT Y F FEAR
¥ o fF fage qeae & Tweg A A
ag wam frar § f fagre o & 65 smar
FhT 70 sATRl & w=T g9 ¥ 979 H B
T & &% 65 arw v Al & et W
¥ &% gu &1 ven forer, ma forem, <feroft
dire, zferlt sy, forem g, o=y,
wETA, g arw A Fara g faet
¥ 80-90 wfqws waw fasga @ g,
qoe af ql A @A F g Y @

*Published in the Gazette of India. Extra ordinary Part 11, section 2 dated 26. 8. 70.
HIntroduced/Moved with the recommendation of the Presideat.



